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(Drpiirli'iiem of Economic Affairs')

(Banking Division)

New Delhi, the 6th October, 1993'

S.O. 2211>.—Tn pursuance of the powers conferred bv suh-
dection (2) of Section t rend with sub section (2) of Section (i
of the Sick Industrial Companies (Special Provisions) Act
1085 (1 of 10861. IIic Central Government hereby appoints
Shri Ashim Chalterjee, IAS (RJ : 60), presently. Adviser,
Planning Commission as a Member of the Board for Indus-
trials and Financial Reconstruction for a period oE f'V^ yenrs
from the dale of his taking charge.

[No. 7/14/4.VB.O.-I]

M. S. SEETHARAMAN, UnJcr Secy.

INSURANCE DTVISTON

New Delhi, the Sth October, 1993

S.O. 2220.-—In exercise of the powers conferred by sub-
rule (2) of rule 13 of the Life Insurance Corporation of
India Class III nnd Class IV Employees (Revision of Terms
and Conditions of Service) Rules, 1085, the Central Govern-
ment hereby determine that, subject to the other provisions
of the said sub-rule, the payment in lieu of bonus for Ihc
period commencing on the 1st day of April, 1992 and ending
with the 31sf day of March, 1093 (o every Class IIT and
Class IV employee shall be at [he rate of 15 per cent of his
salary.

[F. No. 2(8VIns. III/911

S. ANAND. Assll. Controller of Insurance

MINISTRY OF COMMKRCH

Nov. Delhi, the 4th October, 1993

S.O. 2221.—In exercise of the: powers conferred by sub-
section (i) of Section 7 of the Txport (Quality Control and
Inspcclion) Act, 1%3 (22 of 1963), the Central Government
hereby recognises the Bombay [Vfunicipal Corporation as an
agency for inspection of Raw Mem (Chilled/Frozen) originat-
ing from Deunar alibntoir prior PJ export subj'.-ct to the
conditions notified in the export of Raw Meaf (Frozen/
Chilled) (Qimlih Control and Inspt'cion) Rules, i'->92.

lixphnniion : In this notification Raw Meat (Chilled/Frown)
moans :—-

ti) Meat and minced meat processed by chilling/quick
fiee?ini; obtained from Buffalo, Carcasses, vetil/Culf
meal obtained from buffalo calves of above four
months nnd upto one year of age ; and

(ii) Indian gual nnd sheep ra'v chilled/frozen meat and
minced meat of goat, >;1iecp and processed by chil-
ling/quick free/in;; obtained from n°;|l and sheep.

2. This notification shall come into force on the dale of
its publication in the Official Gazette.

|F. NO. 6/l/02-IiI&IiPl
RUM. SUMA SUIJBANNA, Director


